TN THE CEITRAL ADMIIITSTS

OB No.517/2000

~ATIVE TPIEINIAL,

JAIPUF BEICH, JAIPUR

Date of crder: 17.11.2000

Sentosh Kuner Anthony  2/0 F.P.Anthony v/o Querter MNe. 241/E,
Ezilwsy Workshop Coclony, Tots (Paizethan).
.. Applicent
Versus
1. Unicn ¢f Indis throujh the Szorestavy,Ministry of Pzilwsys,
{ New Delhi.
2. Reilwey Szlecticon Bozvd, Ajmer 2010 tkkhru Merg, Ajner thicuoh
‘ ite Chasirman.
! 3. The General Meznagey (BEstazblishment), Westsrn P=ilway,
% Churchoate, Murbsi.
? .. Regspendents
,;%V ’ ‘ . Mr.S.85.ali, counsel for the arplicant
: / .
S CoRAM:
? Hon'ble Mr. Justics B.S.Paikate, Vice Chairmen
; Hori'ble Mr. M.P.Hewzni, Adwminisireiive Mambey
Fer Hon'ble Mr. Justics B.S.Failote, Vice Chairmen
| Heerd.
,;f 5(f§2. The leztned counsel for the spplicent  submite that this
o= .
‘ maiter is similer to the cone alvesdy decided by thies Tribunal on

10.11.2000 in CA Hc.37S
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brought to cur notics by ths lszzrned counsel for the sprlicant. By
' similar
rezding thic crder, we find ithei this nettsr is sxsctly / tc
what we have 2lreedy Jecided in OA 1o, 272/19%9. By following the
Judgment /order  in OA 1-,.278/199% Jzted 10,11.2000, we think it
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(N.P.NAWANI)
Adm Member
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(B.S?EAIKOTE)

Vice Chairman



